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12.43 HRS. 

QUESTIONS ON STATEMENT LAID 
ON THE TABLE ON 12-8-1968 RE. 
INDO-SWISS TRAINING CENTRE AT 

CHANDIGARH 

SHRI HIMATSINGKA (Godda): 
May I know what the main objectiOllS of 
the Swiss foundation are to the continu-
ance of the project under the CSI07 Is 
there any question of principle? Is there 
something of a personal nature between 
the director of the SCIO and the Swis~ 
foundation and if so the nature thereof ? 

TIlE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
(SHRI BHAGWAT JHA AZAD) : The 
foundation has not given any reasons or 
justification for keeping it as a separate 
unit. On the other hand the CSIR fee15 
and the expert committee has abo sug-
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g$ted that the centre which was started 
in the Central Scientific Instruments 
Organisation-it was part of it-would 
serve no useful purpose as a separate 
entity. They have not given any reasons 
and we strongly feel that this should 
have been a part of the organisation 
from the inception. 

SHRI S. K. TAPURIAH (Pali) : Ac-
cording to the statement laid on the 
Table of the House yesterday, the reason 
for the abrogation of the agreement is 
the attempt to separate the ISTC from 
the CSIO. But the reason that appears 
to be a fact is that difficulty arose be-
cause of continuous in'erference and 
power politics by the Director of the 
CSIO who was previously sacked by the 
late Dr. Bhabha for inefficiency and cor-
ruption. May I therefore know from the 
Government (a) whether in the 1961 
agreement the CSIO was not mentioned 
at all; (b) whe:her in terms of the 1961 
agreement, interference hy the adminis-
trative head of the CSIO was a violation 
of the agreement or not and (c) is the 
Government prepared to lay on the Table 
a copy of the agreement? 

SHRI BHAGWAT JHA AZAD: The 
agreement was signed between the Swiss 
Foundation and the CSIR. CSIO is a 
subordinate body of the CSIR and there 
was DO need to mention that. There is 
no question of power politics at all. The 
simple point is (hat after 7t years of this 
collaboration the Government of India 
and the experts feel that we are compe-
tent enough to handle this job. We no 
more need their collaboration. That is 
our view. 

SHRI S. K. TAPURIAH: What about 
placing the agreement on the Table? 

SHRI BHAGWAT JHA AZAD : It is 
known to everybody; it is in the Library. 

SHRI S. K. T APURIAH : What diffi-
culty is there in placing it on the Table 
of the House ? 

SHRI BHAGWAT JHA AZAD: I 
shall lay it on the Table of the House. 
It is in the Library already. 
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"I appointed this Committce be-
cause the Director of the Central 
Scientific Instruments Organisation was 
feeling that after about 7i years of 
operation of the Agreement, the 
Indian staff of the Indo-Swiss TraIniDg 
Centre was competent to continue the 
training without the assistance of SwiaB 
instructors. " 
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"The Expert Committee after ~ 
tailed considei-ation of all aspects of 
the matter and personal inspection of 
the Indo-Swiss Training Centre and 
discussions with those concerned ad-
vised inter alia that it was not neces-
sary to renew the existing Agreement 
beyond the 31st August, 1968." 
~ ..,'t emf ~ t til; ~ 'tcm ~ 
~prm~~tftftq 
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have passed on to the next item. 

12.46 IIRS. 

PAPERS LAID ON THE TABLE 
INDIAN TELEGRAPH (SEVENTH AMEND-

MENT) RULI:s 
THE MINISTER OF STATE IN 

THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. 
GUJRAL) : I beg to lay on the Table 
a copy of the Indian Telegraph (Seventh 
Amcndm;!nt) Rules. 1968 published in 
Notification Nos. G.S.R. 1290 (Englisb 
v~rsion) and G.S.R. 1291 (Hindi ver-
sion) in Gazette of India dated the 13th 
July, 1968, under sub-section (5) of 
section 7 of the Indian Telegrapb Act; 
1885. [Placed ill Libmry. Sec No. LT-
1711/68.J 
NOTIFICATIONS AND U.P. KSHEITRA 
SAMITIS AND ZILA PARISIIAD AoHlNIYAM, 
V.P. CO-OPERATIVE SocIETIEs ACT. 
WEST BENGAL ZILA P.\RISHADS ACTS, 
WEST BENGAL PANCIIAYAT AcT. ETC., 

ETC. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO~PERATION 
(SHRI M. S. GURUPADASWAMY) : 
I beg to lay on the Table :-

., 

(I) (i) A copy of the Uttar Pradesh 
Zila Parishads (Conduct of 
Proceedings) Amendment 
Rules, 1968, published in 
Notification No. 7S42-BI 
XXXlII-II-2S-R-65 in Uttar 
Pradesh Gazette dated the 8th 
January, 1968, Wlder sub-eec-


